
HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 4224 of 2026

Court No. - 6 

HON'BLE PRAKASH PADIA, J.

1. Order dated 18.08.2023 passed by the Respondent No.2 namely 

Tehsildar, Tehsil-Ghatampur, District Kanpur Nagar in the proceedings 

initiated under Section 67 of the U.P. Revenue Code, 2006 is under 

challenged.

2. Against the aforesaid order, statutory alternative remedy is available to 

the petitioner to move an appeal under Section 67(5) of the U.P. Revenue 

Code, 2006.

3. Accordingly, the writ petition is dismissed on the ground of availability 

of alternative remedy.

February 18, 2026
Swati

Versus

Counsel for Petitioner(s) : Ajay Vikram Singh, R.B. Singh
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(Prakash Padia,J.)

Ravindra Singh
.....Petitioner(s)

State Of U.P. And 2 Others
.....Respondent(s)
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